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SHRI YESHWANTRAO CHAVAN
As a matter of fact, as far as the cus
iodians are concerned, they are not
concerned with the recruitment of off}-
<ers  This recruitment bodies are dif-
ferent from that of the custodian
Practically all the custodians are
{rom the private s.itor The banks
themselves were in the privale sec-
tor My point :n having a National
Service Commistion for the banks 18
that there should be a comm9n policy
for all the banks for recruilment There
can be cettamn ¢.mmon objectives and
1t 1s necessary to have some common
policy m this matier Therefore, the
idea 1s to have a National Service
Commission.

DR HENRY AUSTIN Peading
that could you not

SHR! YESHWANTRAO CHAVAN
I wil take note of what you have sug-
gested

SHRI KRISHNA CHANDRA HAI -
DER May 1 know whether it the
recuitment policy of the 14 naiiona-
lised banks they wili have provision
for filhing up the quota for Scheduled
Castes .nd Scheduled Tribes

SHRI YESHWANTRAO CHAVAN
I think that 1s an 1mpoiiant matter
I am puisuing that matier even before
the National Scrvice Commission
comes 1nto bemg There w1l be sa-
feguards for Scheduled Castes and
Tribes

Shifting of cortain Sections of British
Industry to Iudix

*200 SHRI BAM PRAKASH Will
the Mimater of COMMERCE be
pleased to state

(8) whether a special delegation vi-
sited UK {o persuade British indus-
try to shift to India its production of

Oral Answers 30

labour intensive ifems which have
become uneconomical m that country,
and

(b) 1if s0, the extent of success achi-
eved mn this mussion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (Si.RI
A C GEORGE) (a) No, Sir

(b) Does not arise

ST <% S FT GHIT T qATET
| ® FTE fana 3fermm g0 o quA ¥
fqr gvg?

SHRI A C GEORGE I may imn-
form the hon Member that the gues-
tion 1s specifically referring to  the
spe 1al u iegation I'here was no such
special delegation,

Leakage of Foreign Exchange

291 PROF NARAIN CHAND
PARASHAR Wil the Mmster o©f
FINANCE be pleased to state

(a) whether Governmen have as-
sessed the volume of leakage o
Foreign Exchange from the countiy
during the last three financial years
11z., during 1970-71, 1971-72 and 1972-
73,

(b) 1f s0, the approximate figures
for the three years, and

(c) the steps taken or proposed to
be taken by Government for the pre-
vention of the leakage?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) fo (¢) A statement 3s laid un
the Table of the House

Statement

By the very nature of the problem
1t 15 very diffficult to arrive at any
exact assessment of the leakage of
forexgn exchange amnsing out of ille-
gal tr. ns However, on the ba-
sis of the statistical data relating to
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imports, exports, detected cases of
smuggling ete. during the year 1966~
70 the Kaul Committee on leakage
of Foreign Exchange through Invoice
Manipulation had estimated the total
annual leakage of foreign exchange at
Rs. 240 crores. ‘

2. Leakage of foreign exchange due
to varfous illegal transactions has
been causing concern to the Govern-
ment and several legislative, admi-
nistrative and other measures have
been adopted to deal with this prob-
lem efficiently. The most important of
these measures is the Foreign Ex-
change Regulation Bill, 1972, which
was introduced in the Lok Sabha on
29-8~1972. The Bill was thereafter re-
ferred to a Joint Committee of the
Houses which has since presented its
report to the Lok Sabha on the 23rd
of April 1973. It is hoped that the
Bill will be considered and passed by
Parliament during this session.

3. The Bill includes specific provi-
sions designed to curb over-invoicing
of imports and under-invoicing of ex-
ports; the receipt of money from out-
side India otherwise, than through
authoriseq dealers (what are common-
ly known as compensatory transac-
tions) and the leakage of foreign ex-
change arising out of tourism. The
Bill also provides for deterrent puni-
shment for violations of Foreign Ex-
change Regulations, Apart from this.
the working of the Foreign Exchange
Regulation Enforcement Directorate
has been strengthened and steamlined.
Anti-smuggling efforts have also been
intensified by reinforeing and redep-
loying the Customg staff an improving
the methods and machinery for collec-
tion of intelligence. An Eéonomic Of-
fences Wing has also been added to
the CBI for investigating complicated
cases and a post of Director General
of Revenue Intelligence and Investiga-
tion has also been created with a view
to achieving better coordination in

ang enforcement agencies dealing with
fiscal offences.

AUGUST 10, 1973
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4. On the positive side, steps have
also been taken {o liberalise invest-
ment opportunities for persons of
Indian origin staying abpoad/intend-
ing to return to India. Operations on
non-resident accounts have been made
more liberal and 3 new category of
accounts known as non-resident (Ex-
ternal) accounts has been  allowed.
These measures should help {n reduc-
ing the outgo of foreign exchange
through illegal means to a& very large
extent.

PROF. NARAIN CHAND PARA-
SHAR: In item 4 of the statement
there is an indication that some steps
have been taken tp liberalise the in-
vesiment opportunities for persons of
Indian origin staying abroad and in-
tending to return to India. May I
know  whether there is positive res-
ponse and some people have opted for
it?

SHRI YESHWANTRAO CHAVAN:
There is not much response. The other
countries alzo are changing their po-
licy in this matter. During my recent
visit abroad I learnt that UK has put
some sort of restrictions on repatria-
tion of money to other countries tn-
cluding India.

PROF. NARAIN CHAND PARA-
SHAR: In item 3 of the statement we
are told that anti-smuggling efforts
have also been intensified by rein-
forcing and redeploying the customs
staff and improving the methods sod
machinery for collection of intelli~
gence., May I know if the intelligence
system has been strengthened suffi-
ciently, because formerly there were
50 many complaints that the people
who gave intelligence were the per-
sons who later on became victim.
Has any sttention been paid to this
aspect that a person who supphies
some informatioti s not harassed
later on?
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SHRI YESHWANTRAO CHAVAN:
Yes, Sir,

SHRI S. M. BANERJEE: Some big
business houses and some individuals
have earned a large amount of
foreign exchange by under invoicing
and over 1nvoicing and some other
illegal means and conserved that
foreign exchange in Swiss banks, An
assurance was given in this House
some time back that an effort will
be made to see that this is checked.
Hag any effort been made in this
direction and, if so, what is the re-
sult?

SHRI YESHWANTRAO CHAVAN:
The policy of the Swiss Government
in this particular matter i3 that it
does not give any information. But
We propose to make certain other
enquiries.

SHRI K. S. CHAVDA* About 151
false permits have been issued to
students for training abroad, What
action have the Government taken
against the firm or firms responsible
for the issue of false permits, because
by the issue of false permits valuable

foreign exchange has been lost to the
country?

MR SPEAKER: Is it leakage of
foreign country?

SHRI K. 8. CHAVDA: Is it not a
leakage of Foreign FExchange?

MR. SPEAKER: I dg not know.

|
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SHRI YESHWANTRAO CHAVAN:
It 18 a very limited question. If you
make any specific suggestion, we
will conmider that.

Export of Tea during 1971-72 and
1972-13

:.P

*293, SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity of tea ex-
ported during the years 1971-72 and
1972-73; and

(b) the names of the countries to
whom exporteq and the foreign
exchange eartied thereby, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A’ C. GRORGE): s) and (b). A
countrywise  wtatemammt glving quan-
tity ard valve of tem exported durmng
the years 10712 and #972-78 is leid
on the Table of the House.





